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MINISTRY OF CORPORATE AFFAIRS
o YT 224 I IYNNW (3), (4), (7) W& IT-49R7 (8) NOTIFICATION
F TG (F) New Detlhi, the 17th March, 2011
. G.S.R. 223(E).—In exercise of the powers conferred
* u 297(1) g, by sub-section (1) of Section 637 of the Companies Act,
1956 (1 of 1956), and supersession of the notification of
. Y1l 394-%, the Government of India, in the (Department ofCompany
AF&H‘S) No. GS.R. h88,E\/‘, dated the 31st N Ana] 19% 1 \-X\«epl
. {0 400, as respects things done or omitted to be done before such

supersession, the Central Government hereby delegates

: ; he Regional Directors at Mumbai, Kolkata, Chennai
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* ( R Noida and Ahemdabad, the powers and functions of the
&I I9-4 (6), Central Government under the following provisions of the

. said Act, namely —
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Section 22,

Sub-sections (3); (4), (7) and clause () of sub-section
(8) of Section 224,

Section 297 (1) Proviso,
Section 394-A,
Section 400,

Second proviso to sub-section (5) of Section 439
and sub-section (6) of-the said Section,

Clause (a) of sub-section (1) of Section 496,
Clause (a) of sub-section (1) of Section 508,

Sub-section (1) of Section 551,

Clause (b) of sub-section (7) of Section 555 and the
proviso to clause (a) of sub-section (9) of the said
Section,

Provisos to sub-section (1) of Section 610, and
Section 627.

2. This notification shall come into force on the date

of its publication in the Official Gazette.
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RENUKA KUMAR, Jt. Secy.
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